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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BE NCH
Lol AT HYDERABAD
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DATE OF ORDER : 12-02-1997,
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Betwesn :~-

B.Venkata Lakshmamma

+es Applicant
And

1. The Telecom District fManager,
Anantapur.

2. The Chief General Managsr, Telecom,
AP €ircle, Hyderabad.

3. The Chairman, Telecam Commigsion,
New ODelhi.

e« Respondents.

Counsel for the prlicant : Shri K.Venkateshuar Rao

Counsel for the Respondents :  Shri U.Rajéshuar Rao, CGRC

CORAM:

M

-

THE HON'BLE SHRI R.RANGARAJ@ : MEMBER (A)
THE HON'BLE SHRI B.S.JAI PARAME SHUWAR : MEMBER  (J)

(Order per Hon'ble Shri R.Rangarajan, Member (A)]| ).




N

\ A

) e

Heard Shri K.Vankateshuwar Rao, counsel for the
gpplicant and Shri V.Rajeshwar Rao, learned standing couns

for the respondents.

2. The applicent is wife of one late E.Govinda Redd
died on 8-11-88 while insrvice. . It is stated in her repr
tion dt,6-2-96 that he worked as Lineman (Phones) in Hindu
and while performing his duties he %ad falledn from t he po
admitted in the Hospital zrd he expired on 8-11-81, The a
cant submits that she is an illeterate lady and also ignop
the rules and regulations, Hence she did not appﬁf%ﬁ for
-
sionate ground appointment for heg immediately after the
of her husband., It is also hef submission that had dhe bd
guided by the Department properly, she could have applied

s

the compassionate ground appointment'immediately. She had

received the family pension and also final terminal bensfits

amounting to Rs.203,000/~ to Fs.30,000/-.

The family pension
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was increasged from time to time and from 1.1.86 the minimym

family psnsion was fixed as Rs,375/- p.m. She is also getf

ing

the instalments of Desarness Allouvance as afd vhen it is apnounced

for pensioners.

3.
time of his fathers' death in 1981,

her son attained majority, he submitted a representation

dt.6-2-96 erclosed to the C.A. for appointing him on
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It is stated that when

R

The applicant is havirmg a son who was 4 years olld at the ..
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ccmpéssionate grounds. That representation is still tg

disposed of.

4. Thisg UO.A. ig filed praying for appointment of

on compassionate ground as the family is in indegent ci

s The main contention of the applicant in this

that she was not auware of the rules. Hence she could 7
representation for her appointment on compassianate grg
immedietly after the death of her husband, It is also
fhat it is the duty of the Uelfare Association of the H
ment to guide her in the matter of applyiﬁg for appoin{
compassgionate grauyd appointment and if she had besn gu
She

she would have applied in 1987 itself. waited for

attain majority and then apply for the said appointment
after her son attained majority he epplied Vor appoints
view of the fact that she had brought up her son with g
difficulty all through from 1981 to 1987 and she is pis
VETY indégent circumstances, har son haé toc be given a

L.

ground appointment, Alternatively if no direction can
immedietly for appointment on compassionate ground, & g

may be given to dispose of the representation dt.6-2-08€

6a Shri V.Rajeshuar Rao submits that i€ 1is a bg
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fjtasa_and.the applicant cannct pleaa ignofance becausse
Cases were there even in 1981 and sven earlier to that
respondents cannot keep on guiding the applicant. Ther
record to proove that there is no guidance from the el

.Association, But in either way no definite record has

pruducea. But it is a fact that she had approached thg
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ment For compassionate ground appointment a fter 16 yeary
respondents counsel submits that in view of delay, the

limitation witl apply in this case.

Te
a progf to show that the applicant applied for the appc
the time of death of her husband,lue cannot admit such
Case., ©oth sides can argue in theirlféuaur. Such arqgu
be taken on the face vslus unless they are pro?ued by &
However, the applicant survived thraugh out the 188t.?7
the psnsion theuwgh meagre. On that basis it can be sai
was and is not in indégent circumsﬁances wanting compas
ground_appaintment toc her son. NUQ that her son is an
younngan he should try to get suﬁe job or the other el
to maintain his mother and others in ths family. Mere
that the Welfare Organisaticn shauid haue.guided the ap
in 1881 itself is not a point for consideration of her
now. If she had any proof to that;ef?act, she should
Mere ignorance of rulss cannot be é reason for granting

ment on compe ssionate grounds.,

barred by Limitaticn. Atleast during the period from 1

We do agree that it is 4
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No doubt it ig an unfeor tunate case but unless there is

intment at
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ments cannoct
he records.
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581 to 1996

she could haue some time or bdher approached ther espondants

e

to keep the channel open for compassionate ground appol

But no such attempt has bsen mads by her,

Atmant

in view cof uwhat is

stated above, it ‘has to be concluded that it is s belated case

and no dirsction can be qiven,

Even if we give a directfion to

dispose of the reprcesentation dt.6-2-96, it may not serves the

Purpose.
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8. " In view of that, ue have no other alternate eyéépt

® -5 -
{(A

to dismiss this application at t he admission stageitsslff. o

costs,

(R.RANGARAJAN)
Member {A)
Dated: 12th February, 1997,
Dictated in Open Court.
,/’ avl/ .
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0.A . NG.141/37
Copy to:

1. The Telecom District Manmager, Ananthapur;

2. The Chisf Gener:zl fanagar, Talecom, A.,r.Circle, Hydarabad.'

3, The Chairman, Telecom Commission, New Dalhie

4. Ome copy to Mr.K. \tenkateswara Rao, Ad-ocate, CAT Hyderabad.

5, One copy to Mr.'.tankatesuara Rao, Addl.CG3C,

6. One copy to D.R.(A), CRT, Hyderahad.
70 Ons copy to Library,CAT, Hyderabad.

8. One duplicate copye

YLKR

CAT Hyd-rabad'
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